
Kashmir Valley. However, no oil or 
gas bearing horizons were encountered 
la these wells. Another Well Suruin- 
sar-1 was also drilled by ONGC on the 
Suruinmastgarh structure In Jammu. 
This well vras projected to a depth of
6,000 metres but further drilling could 
not be continued after the depth of 
3,665 metres due to abnormal sub
surface pressure conditions. No oil or 
gas bearing horizons were encountered 
up to the depth drilled in this well 
Presently, further geo-scientiflc work is 
being continued by the ONGC and one 
geological exploration party is carrying 
out semi-detailed investigations in the 
Tertiary belt of J &  K  State.

(b) As at (a) above.

(c) An amount of Rs. 668.42 lakhs 
including depreciation (Rs. 166.02 lakhs) 
has been spent to date on exploratory 
drilling in J. &  K.
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Reservation of Jobs for S.G. and S.T. 
in Hifh Courts

3028. SHRI P. K . KODIYAN:

SHRI MUKHTIAR SINGH 
MALIK:

SHRI G . M . BANAT- 
WALLA:

SHRI SHANKERSINH.TI 
VAGHELA;

SHRI NIHAR LASKAR:

SHRI R. V. SWAMINA.
THAN:

SHRI DHERENDRANATH 
BASU:

Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether it is a fact that High 
Courts of only a few States have ac
cepted the Centre’s suggestion for 
reservation of jobs for the Scheduled 
Castes and Scheduled Tribes in the 
junior as well as higher judicial ser- 
vises;

(b) if so, what are the reasons for 
the non-acceptance of the Centre’s 
suggestion by majority of the High 
Courts; and

(c) what steps Government pro
pose to take to see that the principle 
°f reservation for scheduled Castes 
and Scheduled Tribes is accepted 
and implemented in the junior as well 
aa higher judicial services throughout 
the country?

THE MINISTER OB’ LAW , JUS
TICE AND COMPANY AFFAIRS 
(SHRI SHANT1 BHUSHAN); (a) to 
<c). According to the latest informa- 
tion furnished toy the State Govern- 

Court*, there is. rea*rya- 
tion for Scheduled Cartes and Bcfce-

ji* x. 4

doled Tribes in direct recruitment to 
the lower judicial services in the 
States of Andhr Pradesh, Assam, 
Bihar, Gujarat, Haryana, Himachal 
Pradeah, Kerala, Orissa, Punjab* 
Rajasthan* Tamil Nadu, Uttar Pradesh 
and West Bengal, and in the higher 
judicial services in the States of Anr 
dhra Pradesh, Assam, Kerala, Orissa, 
Punjab, Rajasthan, Tamil Nadu and 
Uttar Pradesh.

A  majority of the States have thus 
introduced provision for reservation 
in the lower judicial services. The 
question of reservation for Scheduled 
Castes and Scheduled Tribes in the 
Judicial Services falling under vari
ous High Courts, was discussed re
cently in the 8th meeting of the High 
Power Committee under the Chair
manship of the Prime Minister. The 
High Power Committee decided that 
the matter may be pursued further 
with the States and the High Courts. 
Accordingly, it is proposed to address 
them in the matter.

Machines idle at Bouricela

3029. SHRI C. K. CHANDRAPPAN: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) is it a fact that the SAIL ia. 
supplying 10 to 16 thousand tonnes of 
coU to Kallaga Tubes through a re
cent deal and coils are also being 
supplied to Tata's Tinplate Company;

(b) if so, whether as a result of 
this machine and manpower in tbe 
Rourkela Plant remain idle;

(c) in view of this what is Gov
ernment’s policy towards public sec
tor steed plant at Rourkela; and

(d) if so* the steps Government
propose to take against them and 4e« 
tails thereoif ;
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